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The 11" June 2026

S.0.No.-10/Reg-04-(Credit Limit and Commission)-05/2026/3881—1In exercise of
the powers conferred by Sections 10, 49 and 52 read with sections 74 and 75 of the Indian
Stamp Act, 1899 (No. II 1899), as applicable to the State of Bihar, the State Government
hereby make following Rules:

1. Short Title, Extent & Commencement:-

i These rules may be called the “Bihar Stamp (Service Provider
Licence and Supply of e-Stamp) (Amendment) Rules, 2026”.
ii. It shall extend to the whole of the State of Bihar.
iii. It shall come into force from the date of publication in the Official
Gazette.

2. In the light of the provisions stipulated in Rule 12 of the Bihar Stamp (Service
Provider Licence and Supply of e-Stamps) Rules, 2026, the maximum credit limit for a
Service Provider is fixed at Rs. 10,00,000/- (Ten Lakhs) only.

3. Rule-13 of the Bihar Stamp (Service Provider Licence and Supply of e-Stamp)
Rules, 2026 states that:-

“Commission: The service provider selling e-stamps or purchasing credit limit for
e-stamps shall be paid commission as notified by the State Government from time to time.”

Rule-13 is substituted as follows:-

“Service charge: The service charge payable to the Service Provider selling e-
stamps shall be determined by the Inspector General of Registration from time to time and
shall pe paid by the party to the Service Provieder as per the existing system.”

By the Order of the Governor of Bihar,
Ajay Yadav,
Secretary to the Government.
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